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Wind up Schemes

647. SHRI RAJIV p ra ta p  ru d y  : Will the Minister 
of FINANCE be pleased to state:

(a) whether the attention of the Government has been 
drawn to the news item captioned “Government to kill 
216 schemes, save Rs. 1000” published in the ‘Economic 
Times’. Delhi, dated September 9, 1997;

(b) If so, whether the Government propose to wind 
up schemes in the Ministry of Power, Ministry of Industrial 
Development, Ministry of Commerce, Ministry of Coal and 
Ministry of Tourism;

(c) if so, the reasons and justification thereof;

(d) whether such schemes have already had some 
investment and losses incurred thereby; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI SATPAL MAHARAJ) : (a) Yes, Sir.

(b) to (e) Weeding out of schemes which had become 
redundant or were found to be non-essential including 
those schemes in the Ministries mentioned were identified 
in a detailed exercise where the representative of the 
Ministries were also present. Only those schemes which 
had become non-essential or redundant were identified 
for weeding out. As this exercise involved the identification 
of schemes to be weeded out to prevent wasteful 
expenditure as they were redundant and non-essential 
the question of incurring losses does not arise. Wherever 
a Department required time to reduce the infructuous 
payment of wages or change the use of assets, these 
cases have also been considered, as the weeding out 
exercise is an on-going review.

Public Investment

648. DR. RAMKRISHNA KUSMARIA :
SHRI ANAND RATNA MAURYA :

Will the Minister of FINANCE be pleased to state:

(a) whether public and private investment in various 
projects has declined during the last few months;

(b) if so, the reasons therefor;

(c) whether the Government have formulated any 
scheme to encourage private and Government investment 
in projects; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI SATPAL MAHARAJ) : (a) and (b) During 
the second quarter (July-September), 78 numbers of LOIS

were issued and 1012 numbe/S Of JEMs M d /m g  fa

first'quarter (April-Jml of (he cumtti year. The amount
e PT0P°sed wwesfcment in respect o\ LO\s issued 

increased to Rs. 376A crores in the second quarter, the 
amount of investment in the first quarter was \ower at 
Rs. 1321 crores. However, proposed investment in respect 
of lEMs filed declined to Rs. 10528 crores in the second 
quarter from Rs. 14489 crores in the first quarter of the 
current year.

(c) and (d) measures contained in the Union Budget 
and credit policy announced by RBI in April, 1997 and 
October, 1997 have created policy mix to improve 
investor’s confidence. Government has granted greater 
functional and operational autonomy to public sector 
undertakings, including 9 Navaratra PSUs, liberalised the 
policy and procedures governing foreign investment and 
foreign technology transfer. These measures are aimed 
to facilitate greater flow of investment to private and public 
sectors.

Outstanding Excise Duty

649. SHRI ANNASHAHIB M.K. PATIL : Will the 
Minister of FINANCE be pleased to state:

(a) the top 25 corporate companies against whom 
excise and customs duty is pending realisation alongwith 
the amount so pending;

(b) whether the government have formulated a special 
crash programme for realisation of the above outstanding 
dues;

(c) if so, the details thereof and the amount realised 
so far and proposed to be realised during the current 
year as one time settlement to augment revenue 
collection;

(d) whether the Government have taken special 
measures to strengthen the special cells for clearance/ 
settlement of disputed claims/cases; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI SATPAL MAHARAJ) : (a) to (e) The 
information is being collected and will be laid on the 
Table of the House.

Investment by IFCI in Private Companies

650. SHRI JAGAT VIR SINGH DRONA : Will the 
Minister of FINANCE be pleased to state:

(a) the aggregate cost of Unlisted Equity Shares 
of private companies purchased by Industrial Finance 
Corporation of India during April, 1992 to March 31, 
1996;
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(b) the aggregate cest of Listed Equity Shares of 
private companies purchased through private placement 
of Bought-out deals by IFCI during April 1, 1992 to March
31, 1996;

(c) the aggregate cost of Unlisted convertible 
debentures of private companies purchased by IFCI during 
April 1, 1992 to March 31, 1996;

(d) the aggregate cost of Listed Convertible 
debentures of private companies purchased thraugh 
private placement of Bought-out deals by IFCI during April, 
1992 to March 31, 1996; and

(e) the aggregate Dividend received from the 
companies given at (a) and (b), separately, during 
April 1, 1992 to June 31, 1996?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI SATPAL MAHARAJ) : (a) The Industrial 
Finance Corporation of India Ltd., (IFCI) has reported 
that it does not purchase shares from the open market. 
However, IFCI acquires shares through underwriting/direct 
subscription assistance under project finance operations 
and by way of exercise of conversion option wherever 
stipulated. The aggregate cost of equity share of unlisted 
private sector companies subscribed by IFCI during April
1, 1992 to March 31, 1996 was Rs. 1887.77 lakhs.

(b) and (d) IFCI has reported that no sucte 
transactions had taken place during the period.

(c) The aggregated cost of convertible debentures of 
unlisted private sector companies subscribed by IFCI 
during April, 1992 to March , 1996 was Rs. 1807.15 
lakhs.

(e) IFCI has reported that the amount of dividend 
received by it during the period April 1992 to June, 1996 
was Rs. 20.30 lakhs in respect of companies referred to 
in part (a) of the Question.

Bank Branch at Morch, Manipur

651. SHRI GEORGE FERNANDES : Will the Minister 
of FINANCE be pleased to state:

(a) whether there is only one public sector bank
functioning at Morch in Manipur;

(b) whether the traders and others at Morch have
been demanding for opening of one more State Bank of
India branch in the town;

(c) if so, whether Government propose to concede 
to their demand; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHR< SATPAL MAHARAJ) : (a) Reserve Bank 
of India (RBI) have reported that there is one branch of 
United Bank of India functioning at Morch in Manipur.

(b) to (d) Reserve Bank of India has not received 
any representation/proposal from the traders and others 
for opening a branch of State Bank of India at Morch. 
As per the extant branch licensing policy of RBI, the 
choice of the centres is left to the judgement of the 
banks themselves, who take into account inter-alia viability 
aspect and availability of inftrastructural facilities while 
taking decisions for opening of new branches.

[Translation]

Different Interest Rates

652. SHRI RAJENDRA AGNIHOTRI : Will the Minister 
of FINANCE be pleased to state:

(a) whether there are different interest rates of fixed 
deposits in post offices and nationalised commercial 
banks;

(b) if so, the reasons therefor; and

(c) the impact of this differences on banks and 
customers?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI SATPAL MAHARAJ) : (a) to (c) Reserve 
Bank of India (RBI) has reported that the interest rate on 
deposits in nationalised banks are different from those in 
post offices, as the operations of post Offices are not 
comparable with those of commercial banks. Banks are 
commercial organisations and deploy their deposit funds 
in investments, loans and advances. Banks determine 
the interest rates on deposits based on several factors 
such as overall cost of funds, yield on funds, cost of 
servicing deposits, maturity pattern and so on.

Unlike Post Offices, fixed deposits of banks are more 
liquid as depositors can prematurely withdraw deposits or 
take loan against deposits with penalty. Further, banks 
offer various services and products to depositors like 
Cheque Book facility, remittance facility, demand drafts, 
clearing facility and so on. In view of a variety of products 
and services offered by commercial banks there is unlikely 
to be large scale shift of deposits from commercial banks 
to Post Offices.

[English]

Pension to Retired UC Employees Prior 
to January 1, 1986

653. SHRI SATYA PAL JAIN : Will the Minister of 
FINANCE be pleased to state:


